
Contral Adraini strati v/q T ribunal
j  Principal Bsnchj Nau Oalbio

0. A,No. 2070/95

Neu Delhi this the 17th day of November, 1995,

Hon^ble Sh, 0. K, Singh, flembsr(A)

Sh, Jaswant Singh,
S/f) late Sh, Ram Singh,R/o 36F. Kosant Uihar. Applicant
Neu Delhi,

(through Sh. O.P. Avinashi, advocate)

ver 8U 8

1, Union of India,
through Director General,
Central &jreau of Investigation,
Govt. of India,
Blk, 3,Kendriy a Karyalaya Parisar,
L 0 d hi R 0 ad, N eu D el hi— 3.

2. Estate Offi cer ,( Supdt.of Police)(Hq)
C.B.I., Gevernment of India,
Blk. Mo, 3, 4th Floor, Lodtoi Road,

H^eP-aents

(through Sh. n.n. Sudan, advocate)

£)R0£3^(0RAL) o u
delivered by/ Hon'ble Sh. B. K. Singh, RG:nbor(A)

Heard the learned counsel for the partiao.

This 0, A. No. 2070/95 is not maintainable on

tuo counts:-

(i) the Constable here is borne on the

cadre of Central Industrial Security

Force which is a paramilitary force

of Govt, of India. There is no notiflca^?

under Section 14(2) of the C, A, T,

with regard to C.I.S.F, The roan can coma

on deputation but unless ho is absorboo

in that organisation, ha continues to bo



- 2 -

V  an sraployea of the parent organiaation;

(il) the P. P, Eo Act, 1971 prooeribes tho

procedure laid doyn for eviction

under Sections 4 4 5 and if thoro la

any grievance that an aggrievod has

been denied the opportunity of raaklng

oral or written subroissiona, ho has

to approach the Appellate Authority

in the matter under Section 9 of tho

same Act, and tho Appellate Authority

will look into the grievance of tho

aggrieved party and if necessary ha

can quash the order and remand it back

to tho Estate Officer for a fresh onquis^a

The procedure has hat boon follouod in thio

case. The learned counsel for tho applicant agroos

*  to withdrau this applicstlon and filo tho same boforq

the AoO, 3, Delhi regarding hie grievance in respect

of denial of opportunity to the applicant, Thio

application is accordingly disraisood as withdrawno

However, the respondents are directod not to

dispossess the applicant from the quarter under

his occupation for two weeks from tod^y.

(0,
R£n8ER(A)
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